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Assistance for Rsclamation of Land to
Ori

5225. SHRI ANADI C H AR AN  DAS: 
Will the PRIME M IN ISTER be pleased to 
state:
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TH E  M INISTER O F  S T A T E  IN TH E  

M INISTRY O F  IN D U S TR Y D E P A R TM E N T 
O F  SM ALL S C A LE  IN D U S TR IE S  AN D  
A G R O  AND RURAL IN D U STR IES (SHRI 
M. ARUNACHALAM ): (a) to <c). No pro- 
posal/appllcation has b>een received from 
the Government of Sikkim or from any en- 
trepreneur/company/nnm for setting up tan­
neries in the State of Sikkim.

(a) whether the Government propose 
to provide special assistance to Orissa for 
the reclamation of land;

(b) if so, the details thereof; and

(c) if not. the reasons 4herefor?

T H E  M INISTER O F  S T A T E  IN TH E  
M IN ISTRY O F  RURAL D EV ELO P M E N T 
(D E P A R TM E N T O F  W A S TE LA N D S  D E­
V E LO P M E N T) (CO L. RAM SINGH): (a) to
(c). There is no exclusive scheme proposed 
to provide special assistance to Orissa for 
the reclamation of land. However, the Na­
tional Wastelands Development Board pro­
pose to implement from 1993-94 various 
schemes viz. Integrated Wasteland Devel­
opment project; Technology Development 
& Extension; Investment promotional 
Scheme. Grants-in-Aid to N G O s in Central 
and Centrally Sponsored Sector for recla­
mation of wastelands in the country as a 
whole, with emphasis on production of bk>- 
mass specially fuelwood and fodder.

Setting up of trainers in Sikkim

5226. S H R IM A T I D IL  K U M A R I 
BHANDARI: Will the PRIME M INISTER be 
pleased to state:

(a) whether the Government propose 
to set up some tanneries in Sikkim during the 
Eighth Plan period;

(b) if so. details thereof: and

- (p) if not. the reasons therefor?

Export of Television Sets

5227. SHRI M.V.V.S. M URTHI: Will 
the PRIME M INISTER be pleased to state:

(a) whether the Indian Television pro­
ducers have violated the rules and regula- 
tk>ns of exporting Televisions to the coun­
tries of the European Economic Community 
as alleged by the European Community 
Team;

(b) if so. the details thereof; and

(c) the remedial steps taken/proposed 
to be taken in this regard?

T H E  M INISTER O F  S T A T E  IN TH E  
M INISTRY O F  S C IE N C E  AND TE C H N O L ­
O G Y  (D E P A R TM E N T O F  E LE C TR O N IC S  
AND D E P A R TM E N T O F  O C E A N  D EV EL­
O P M EN T) AND M INISTER O F  S T A T E  IN 
T H E  M IN ISTR Y O F  P AR LIA M EN TA R Y 
A F F A IR S  (S H R I P .R .
KUM ARAM ANGALAM ): (a) and (b). The 
European Community (E C ) and United king­
dom (UK) Customs had raised doubts re­
garding colour TV  sets being exported by 
India conforming to the Generalised System 
of Preference (G S P ) regulations. After a 
detailed verification of the depth of manu­
facturing of colour TV s in India, the team 
from EC and UK customs came to the 
preliminary conclusion that non-originating 
materials used in the manufacture exceeded 
40%  of the ex-factory price of the TV  as the 
colour picture tut>e did not satisfy the Rules 
of Origin. ,Based on this G SP  cerliftoates




